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. to read the law, as it often is read, is, it seems to me, to reverse 1910,
- the prmmples of Justlce, and to convert the mstruments of justice ~ Trmwmax -
>into instruments of fraud, . oy Remesa
o HAmr
: Orderreversed, .| Lixuax, -
‘R. R

| -

. APPELLATE O)IVIL.

. - ’ St ——p N
.Before My, Justice C’ﬁandavarkar and Mr. Justwe _H'eaian.' o :
OECIL GRAY, THE SECERETARY AND A MEMBER OF THE WESTERN INDIA’ 1910,

~ Torr CLUB (OBIGINAL PLAINTIFF), ApPriLanT, v. THE CANTON MENT June 28,
COMMITTEE OF POONA (omemu DerENpanT), REBPONDENT. Y
.szl Procedure Code (det V of 1908), sections 2 (1), 80*Publw oﬁqer
—8dit against public officer—Notice of claim, necessary—Cantonment
Committee is public oﬁcer—-(}'untonments Act (XIIT of 1889)——Sectwn .
80 applus to actions ex delicto’ and not to astions ex contractw RE )
_ " A Cantonment Commitbee” constituted under the Indlau Cantonments
Aot (XIII of 1889) is & “public officer” within “the meaning of section 2, ‘
. clause (17) of the Code of Civil Procedure (Act <V of 1908). Before the
+. - Committee can be sued, the notice prescnbed by section 80 of the Code must
< begiven. . - e

Q’ - .

# The notice contemplated by sectxon 80 has tobe glven for. actions soundmg
¢ gubstantially in tort; end it makes no difference that those actions are,-by
. operatlon of law, treated, for certain purposes, as actions ex contractu.

.Rq;mal v. Hanmant O considered.

Apprar from the dec1s1on of C. Roper, District Judge of
. Poona. c :

.. Cecil Gray -~ was" the Secretary and member of an
unmcorporated association styled the Western India Turf Club.
He sued on beha,lf of himself and all otber members of the Club,

Under & lease dated the-16th Februa.ry 1907 made between
* the Secretary of State for India and the Club, the latter occupied

certain lands and buildings in the Poona” Cantonment on a
rental of Rs. 1,200 per annum. '

® First Appeal No, 9 of 1910‘
(1) (1895) 20 Bom, 697
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The defendants, the Cantonment Commlttee of Poona, were. a
body corporate constituted. under the Indian Cantonments. Act.
(XIIT of 1889),.. havmg the “control and management df the'
Poona Cantonment Fund. The .Poona -Cantonment Mavxstrate

'was the executive officer of the Commlttee.

" The Governor in Council of Bombay. 1mposed under section 17

. subesection 1 of the Cantonments Act, 1889, a general rate of

4 per cent, per annum of the annual value of houses, buildings
and lands within the Cantonment of Poona, The rate was

. -made payable to the Cantonment Magistrate and formed a part of

the Cantonment Fund.

o Thé annual value of the Club’s lands and buildings was for the :
_ purposes of the rate fixed at Rs. 5,088 for the years 1907 and 1908,

‘:;, and the rate amounted to Rs: 201-8.4, The Club did- pay

the sum of Rs. 100:12- 2" as rate for the: half-year ending the-

31st March 1909 But on the 8th October 1909 the Cantor«

" ment Magistrate by anotice to the Club claimed to assess it at the

-
K

.sum of Rs. 9,840 per annum being 4 per cent on an annual

gross income of Rs. 2,46,000, , L

: 'On the 28th November 1908 the Club paxd under protest the -
sum of Rs. 4,819-3-10, _ the additional rate ‘for - the ha]f-year:
ending the 31st March 1909, and informed the Cantonment:
‘Magistrate that the Club intended: to appeal against his assess--

ment to the Cantonment Committee. The appeal was made with

. the result that the assessment ab Rs. 4,819-3-10 was brought

‘down to Rs. 4,671. The Club fuither paid under protest another
sum of Rs, 4,772-1-8 for the assessment for the half-year endmo-

_' the 30th September 1909. L

* The Club, through the pla.mtlﬂ’ filed a suit for an JnJunctlon
restra:nxng the defendante from’ recovermg from the Club the

~enhanced assessment, and for recovering the amount of assessment,

that was p&ld in excess. g
-, The defendants contended suter alia that the sult was

" bad owing to want of notice provided for in section 80 of the

(Aul Procedure Code, 1908, - e 5

The District Judge tried as preliminary the issue Whether the .

sult was bad for notlce under section 80 of the 01v11 Procedure '
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‘Code, 1908, a,nd found it in. favour of the defendants on the - 1010. _
';,followmg grounds im0 et e F o “‘j CEoIL Gnu

. - ~‘_

The pre“hmmary issue thus raised has been a.rgued and I ﬁnd that notics wag ’.['ms o
necessary. The provisions of the Cantonments Act, 1889,.ma,he it clear inmy C_&“"NMEM

- opinion that the members of the Cantonment Committee are in that eapacity . L‘OM:,‘;?TEE,.:
. public officers, as that term is employed in soction 80, of the Civil Procedure = - PO,ONA-_'-

Code and defined in section 2 (17) (g) of the same Code. The learned Counsel for
plaintiffs contends that a corporate body, such as the defendants, eannot come -
urider the term * publio officer ” who must be sn individual, Having regard’
_ to section 3(39) of Act X of 1897 (General Clauses Act) and to section 2(17) (),
01v11 Procedure Code, also to sections 21 and 23 of the Cantonments °
Act, 1889, I think that every member of the “Cantonment Commlttee
is a public officer and so also the C’ommlttee as a body. The smt nght
and would properly have been brought against the Secretary of the Commlttee
a¥’its representative officer and in,that event he would certainly come under -
the definition of a public officer. Op the same ressoning the Cantonthent
Committee, which is the Cantonment authority according to the Act of 1589, is
" constituted of public officers in so far as they act on_the said: Committee,
" Plaintiffs’ Counsel Taises a second objection against the defendants’ plea that’
. potice under seotion 80 is necessary. It is this, The suit, he contends, i
" brought on a contract or at least on a quasi-contract, and is not based on tort,
To such a suit section 80 is said not to apply. It may be conceded that thero -
_ are autahonhes la,ymg down that “ex contractu™ suits are not covered by"
- seotion 80, but I am of opinion that the suit is clearly based on a tort and not
on a contract or even & quasi-contract. -It is-mrged for plmntﬁfs that, when
they paid the assessment under protést, » contractual relation arose between
_them and defendants. This argument is ingenious but it cannot gonceal
. the patent fact that the snit is primarily based on an allegation that defendants
_in their official capacity wrongly levied certain assessments and to such a case I
. think section £0 has the clearest apphcabxon. On these gtounds I find-that the
- “guit is bad for want of notxce under seetion 80 of the Civil Procedure Code -
. and T accordingly dlsmlss it with all costs on plaintiffs, . I omitted to state
that T am_ to some extent confirmed in the above view of the meaning of the
-expression “ publw officer ” by a onse in this Court Civil Suit No. 63 of -1887,
»:where.an action was instituted by private-persons sagainst the Cantonment,
+ Magistrate in his capaclty as Secretary of the Cantonment Committee in respect
i of u title o certain property in:the Poona Cantonment. The plaintiff then
served a preliminary notice under section 424 of the late Civil Procedure Code
upon the Cantonment Magistrate and subsequently . the Seerctary of State was
joined as a co-defendant. The cause of action in-tho present suit is at least’
- somewhit sinilar and the fact that the suit is brought sgainst the Committee
and not against the Sceretary alone cannot, I think, exempt the plamulfs fxom '
- the obhgdtlon to serve a preliminary notice. : . .

The plmntlﬁ“ appealed to the High bourt o e

-l
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:S%ortt mstructed ﬁy C’ngw, .Blzmt and C’moe, for the ap-‘
pellant :—The suit has ‘been brought against the Cantonment
Commlttee of Poona.. «The Cantonment Cormittee is nowhere
spemﬁcally mentloned as a corporation in. the Cantonments Act
(XIII of 1889) but it is treated as’a corporation, see Tiw'
. Cantonment C’ommz#tee, Poomz, v Barforfs Bammm w,. =

_ 'A corporatlon 1s.not 1ncluded in the term s pubhc'oﬁicer-"?

as defined by section 2, clause 17 of the Civil Procedure Code,
-1908, The term “public - officer ”- there means “a peleon'
falling under any of the following descnptlons”, and the de-
scriptions that' follow show that only individual officers are.
" contemplated. A corporation cannot be included within it.
. The General Clauses Act (X of 1897) no doubb says (section 8,
- clause 39)-that a person shall include” ““any company or associas
tion or body of individuals, whether incorporated or not” ;
but that description applies only if there is nothing ¢ repugnant
in the' subject.or context.” There is the repudnancy in the
" Civil Procedure Code where the term “ person *seems to denote"_
some person Who has some one or other in authority ovex"“
him, The term has to be construed in conformity - with - ‘the
object of the statute in which it appears. See Tke P/aarmaceutwal ’

Society . v.
Limited @,

The - London amZ» Provineial _Su]aply Assocwtzon,

b »
'«\

Next sectlon 80 of the Civil Procedure Code, 1908 apphes only
to actions in tort. It has no application .to actions in contract.'
The claim in the present case arises ex coméractu or quasi ex
contfactu and it is only in the alternative that a relief in tort is
prayed for, We paid the money to the defendants under protest
*and in order to avail ourselves of the right to appeal to the

The object of the suit is to recover the money

" .which the defendants had. and received. - -See Rajmal v,

¢ Hanmant (3)

-~

" The Government Pleader for the defendants, was Iiot_called.

upon.

{1) (1889) 14 Bom, 236, (%) (1880) 5 App. cas. 857,
(@) (1895) 20 Bom. 697, :
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CHANDAVARKAR J —Thls Court had held in T%e sztmment 0.

C’ammzttee Foona -v. Barjorjs Bamanji,® rehed upon by Mr. Shortt bmm Gnn

. in his able and careful argument in support’ of this appeal, that . THE -~

~a Cantonmenb Comm@tee formed under rulés framed under the . Cég;‘;‘i;‘f::
_Ind}an Cantonments Act (XIIT of 1889), is a quasi body corporate. opaEL
"It is unnecessary to express any opinion on the correctness of - - .
~that decision; because the question before us is whether, for the -
" purposes of section 80 of the Code of Civil Procedure, a Canton-.

" ment " Conimittee is a “ public officer” as defined in section &;-

clause (17) of the Code.

Under that - sechxon, the expression pubhc officer ” means,
(mtm alta) * a person ”, who is an “officer whose duty it is, as such ™
officer, to take, receive, keep- or expend any property on behal
of Government.” A Cantonment Committee is, according to the

_rules made under Act XIII of.1889, “a Cantonment authority,” ,
.which is charged with the'management of a fund called “the
Cantonment Fund”, That fund is vested in His Majesty, by .
_the provisions.of section 13 of the Act, and its management by

< the Committee is made, by the same ‘section, . subject to the
control of the Local Government. o

THe Commltbee is, therefore, an artificial person formed by

the stu’oube for the purposes of Cantonment administration, .

But it is contended that the- definition of “public oﬂicer "in
the Code contemplates an individual, not a body composed of
individuals, of the description mentioned .in each of the clauses
bf section 2 ‘A “public officer ” means, in the first place,

“ g, person ”, and the word “ person ”, under the General Clauses
Act (X of 1897), includes « any body or association of individuals,
whether incobporated or not.” Such a body, discharging,

- according to law, any of the functions, mentioned in the clauses
of section 2 of the Code of Civil Procedure, falls, in our opmlon,
_ within the detinition of ¢ pubhc ofﬁcer

- As pointed out in some of the cases decided on the constructton

* of section 424 of the old Code of Civil Procedure (Act XIV of
_1882), which is reproduced as section 80 in the -present Code,
the ob]ect. of the section is to gwe Y pubhc officer, actmg or pur-

L, W (1339) 14Bom.286.
B 905—4 o
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THE INDIAN LAW REPORTS [VOL. XXXIV. :

-of making reparation for any damage which he may have caused?}
in such execution without being sued in a Court. The right to-

notice, as a condition precedent to a suit, is given to the officer

concerned in the’interests of the public treasury, out of which:

.- the money must come for repairing the damage. . This - con--‘.}

sideration applies to & Cantonment Committee, managing a Can-:j
tonment Fund vested in His Majesty, as much as to any pubhc e
officer similarly. situated. ' :

We think, therefore, that a Cantonment Commxttee such asl

" we have ‘here is a“ public officer”” within the meamng of

B sectmn 2 of the Code of C1v1l Procedure. _

It is argued however, that no notlce undet section 80 of the;_-

' Code was necessary for the. mmntenance of this action .against

the Comm1ttee because it arose not out of a.tort but .out of a

~ contract ; and Rajmal M amlccﬁcmd v Hanmmzt Anya&a“’ is relxed
.upon.__-". P : :

‘The plaint and the pleadmfrs clearly show that the cause of'

 action complained of by the appellant ‘is one sounding in' tort..

- It is alleged that, under cover of authority given to it by the

Cantonmcnts Act and the rules framed under it, the respondent
Committee hag illegally imposed a rate upon the appellant On:

the strength of that allega.txon, the appellant - séeks the refund

of a certain amount, which, he states, he deposited with - the.

" Committee “undér protest” to meet its illegal demand. It is

contended that the moment the appellant paid the money under-
ptotest the Committee held it as money had and received for.

'_‘the appellant’s use,'and became hound to restore 1t if the ]cvy.

of the rate was illegal,

Chapter V of the Indlan Contract Act, by Wh1ch thls argument

~ is sought to be supported deals with “ certain cbligations resembl-

ing those created by contract ”, not with those arising from .a

" contract itself, which presupposes a legal relation brought about

. between parties by their free volition in the form of proposal
and assent. The principle of- Rafral Manigehand v. Hanmant:

C o

(1) (1893) 20 Bom, 6¢7, .
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f”Afzyaéa does not apply and was nob mtended to apply tothe

“former kind of obligations, * It would, be ‘straining the language
“of section 80 of the Code of Civil Procedure beyond legitimate

;hmlts and defeating its object, if we were to apply that principle -

‘to actions soonding substantially in tort, merely because by
: operatlon of law those actlons, for certam purposes are treated
.as actions ex contmctu. ) :

~-On these n'rounds the decree in appeal must be conﬁrmed Wlth
cosbs. e

Decree confirmed.
. : R, E.

v

© APPELLATE CIVIL. -

o Before Mr. Justice Chandavarkar and Mr. Justice Heaton, - .-
' OHINTAMAN VYANKATRAO GHADGE (0it61nat Pratveies), Avers.

1aNT, 9. RAMCHANDRA VYANKATRAO GHADGE AND OTHERS
(onmm.u. DEFE‘TDANTS), REBPONDBNTB #*

‘Lzmztatwn Aot (X V of 1877), sechom 5 and 7-Applwatzon ty ﬁ[e an .
appeal in formh pawperis—Delay in making ‘the application—Minor .

" apphcant——L'xcusa of delay J—-Probate—Gmnt of p1obate—-Questzon of title
not affected by the grant-Ros ]udxcata-()évzl Proaeclura Codo (Act V of
1908), section 11, .

- A guit filed in- formd pauperzs was decided on the 10th Februmy 1908 An

. apphcatxon for leave to appeal in Formé panuperis was presented to the High _

.. Court on the 13th April 1908 ; but as it was beyond time it was rejected.: On
-an '\pphca.txon to excuse the delay, it was excused on the ground that thé apph-

- oant having been a minor, section 7 of the Limitation Act, 1877, apphed At

" the hearing, it was objected that the application for permission to appeal in

© Jormé pauperis must be treated as an appeal, and that seotwn 5, and nob - -

section 7 of the Limitation Act, applied to it

Held ovenulmg the contention, that whether the 1pphcatxon was treated .

" a8 falling under section 5 or under scction 7 of the leltatmn Act, 1877, the
vesult was the same. If it fell under section 5, asan appeal, then under the
- second paragraph of that section, which applied to' appeals, the Court had juris:

dietion to excuse delay, after the period of limitation. preseribed: for the

/- pregentation of an appeaLhad expireds If, on the otter hand, it bo treated as
©an apphoatlon and fell Yinder section 7 of the Lxmltatxon Ac’o, 1t was clearly

% Pirst Appeal No 46 of 1909,

5@9

1910,

—

- CEoIL GEBAY

R A
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CaNrtoxneny
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oF
Poom. e

1910,

July 2.



	Page 1 
	Page 2 
	Page 3 
	Page 4 
	Page 5 
	Page 6 
	Page 7 
	Page 8 
	Page 9 
	Page 10 
	Page 11 
	Page 12 
	Page 13 
	Page 14 
	Page 15 
	Page 16 
	Page 17 
	Page 18 
	Page 19 
	Page 20 
	Page 21 
	Page 22 
	Page 23 
	Page 24 
	Page 25 
	Page 26 
	Page 27 
	Page 28 
	Page 29 
	Page 30 
	Page 31 
	Page 32 
	Page 33 
	Page 34 
	Page 35 
	Page 36 
	Page 37 
	Page 38 
	Page 39 
	Page 40 
	Page 41 
	Page 42 
	Page 43 
	Page 44 
	Page 45 
	Page 46 
	Page 47 
	Page 48 
	Page 49 
	Page 50 
	Page 51 
	Page 52 
	Page 53 
	Page 54 
	Page 55 
	Page 56 
	Page 57 
	Page 58 
	Page 59 
	Page 60 
	Page 61 
	Page 62 
	Page 63 
	Page 64 
	Page 65 
	Page 66 
	Page 67 
	Page 68 
	Page 69 
	Page 70 
	Page 71 
	Page 72 
	Page 73 
	Page 74 
	Page 75 
	Page 76 
	Page 77 
	Page 78 
	Page 79 
	Page 80 
	Page 81 
	Page 82 
	Page 83 
	Page 84 
	Page 85 
	Page 86 
	Page 87 
	Page 88 
	Page 89 
	Page 90 
	Page 91 
	Page 92 
	Page 93 
	Page 94 
	Page 95 
	Page 96 
	Page 97 
	Page 98 
	Page 99 
	Page 100 
	Page 101 
	Page 102 
	Page 103 
	Page 104 
	Page 105 
	Page 106 
	Page 107 
	Page 108 
	Page 109 
	Page 110 
	Page 111 
	Page 112 
	Page 113 
	Page 114 
	Page 115 
	Page 116 
	Page 117 
	Page 118 
	Page 119 
	Page 120 
	Page 121 
	Page 122 
	Page 123 
	Page 124 
	Page 125 
	Page 126 
	Page 127 
	Page 128 
	Page 129 
	Page 130 
	Page 131 
	Page 132 
	Page 133 
	Page 134 
	Page 135 
	Page 136 
	Page 137 
	Page 138 
	Page 139 
	Page 140 
	Page 141 
	Page 142 
	Page 143 
	Page 144 
	Page 145 
	Page 146 
	Page 147 
	Page 148 
	Page 149 
	Page 150 
	Page 151 
	Page 152 
	Page 153 
	Page 154 
	Page 155 
	Page 156 
	Page 157 
	Page 158 
	Page 159 
	Page 160 
	Page 161 
	Page 162 
	Page 163 
	Page 164 
	Page 165 
	Page 166 
	Page 167 
	Page 168 
	Page 169 
	Page 170 
	Page 171 
	Page 172 
	Page 173 
	Page 174 
	Page 175 
	Page 176 
	Page 177 
	Page 178 
	Page 179 
	Page 180 
	Page 181 
	Page 182 
	Page 183 
	Page 184 
	Page 185 
	Page 186 
	Page 187 
	Page 188 
	Page 189 
	Page 190 
	Page 191 
	Page 192 
	Page 193 
	Page 194 
	Page 195 
	Page 196 
	Page 197 
	Page 198 
	Page 199 
	Page 200 
	Page 201 
	Page 202 
	Page 203 
	Page 204 
	Page 205 
	Page 206 
	Page 207 
	Page 208 
	Page 209 
	Page 210 
	Page 211 
	Page 212 
	Page 213 
	Page 214 
	Page 215 
	Page 216 
	Page 217 
	Page 218 
	Page 219 
	Page 220 
	Page 221 
	Page 222 
	Page 223 
	Page 224 
	Page 225 
	Page 226 
	Page 227 
	Page 228 
	Page 229 
	Page 230 
	Page 231 
	Page 232 
	Page 233 
	Page 234 
	Page 235 
	Page 236 
	Page 237 
	Page 238 
	Page 239 
	Page 240 
	Page 241 
	Page 242 
	Page 243 
	Page 244 
	Page 245 
	Page 246 
	Page 247 
	Page 248 
	Page 249 
	Page 250 
	Page 251 
	Page 252 
	Page 253 
	Page 254 
	Page 255 
	Page 256 
	Page 257 
	Page 258 
	Page 259 
	Page 260 
	Page 261 
	Page 262 
	Page 263 
	Page 264 
	Page 265 
	Page 266 
	Page 267 
	Page 268 
	Page 269 
	Page 270 
	Page 271 
	Page 272 
	Page 273 
	Page 274 
	Page 275 
	Page 276 
	Page 277 
	Page 278 
	Page 279 
	Page 280 
	Page 281 
	Page 282 
	Page 283 
	Page 284 
	Page 285 
	Page 286 
	Page 287 
	Page 288 
	Page 289 
	Page 290 
	Page 291 
	Page 292 
	Page 293 
	Page 294 
	Page 295 
	Page 296 
	Page 297 
	Page 298 
	Page 299 
	Page 300 
	Page 301 
	Page 302 
	Page 303 
	Page 304 
	Page 305 
	Page 306 
	Page 307 
	Page 308 
	Page 309 
	Page 310 
	Page 311 
	Page 312 
	Page 313 
	Page 314 
	Page 315 
	Page 316 
	Page 317 
	Page 318 
	Page 319 
	Page 320 
	Page 321 
	Page 322 
	Page 323 
	Page 324 
	Page 325 
	Page 326 
	Page 327 
	Page 328 
	Page 329 
	Page 330 
	Page 331 
	Page 332 
	Page 333 
	Page 334 
	Page 335 
	Page 336 
	Page 337 
	Page 338 
	Page 339 
	Page 340 
	Page 341 
	Page 342 
	Page 343 
	Page 344 
	Page 345 
	Page 346 
	Page 347 
	Page 348 
	Page 349 
	Page 350 
	Page 351 
	Page 352 
	Page 353 
	Page 354 
	Page 355 
	Page 356 
	Page 357 
	Page 358 
	Page 359 
	Page 360 
	Page 361 
	Page 362 
	Page 363 
	Page 364 
	Page 365 
	Page 366 
	Page 367 
	Page 368 
	Page 369 
	Page 370 
	Page 371 
	Page 372 
	Page 373 
	Page 374 
	Page 375 
	Page 376 
	Page 377 
	Page 378 
	Page 379 
	Page 380 
	Page 381 
	Page 382 
	Page 383 
	Page 384 
	Page 385 
	Page 386 
	Page 387 
	Page 388 
	Page 389 
	Page 390 
	Page 391 
	Page 392 
	Page 393 
	Page 394 
	Page 395 
	Page 396 
	Page 397 
	Page 398 
	Page 399 
	Page 400 
	Page 401 
	Page 402 
	Page 403 
	Page 404 
	Page 405 
	Page 406 
	Page 407 
	Page 408 
	Page 409 
	Page 410 
	Page 411 
	Page 412 
	Page 413 
	Page 414 
	Page 415 
	Page 416 
	Page 417 
	Page 418 
	Page 419 
	Page 420 
	Page 421 
	Page 422 
	Page 423 
	Page 424 
	Page 425 
	Page 426 
	Page 427 
	Page 428 
	Page 429 
	Page 430 
	Page 431 
	Page 432 
	Page 433 
	Page 434 
	Page 435 
	Page 436 
	Page 437 
	Page 438 
	Page 439 
	Page 440 
	Page 441 
	Page 442 
	Page 443 
	Page 444 
	Page 445 
	Page 446 
	Page 447 
	Page 448 
	Page 449 
	Page 450 
	Page 451 
	Page 452 
	Page 453 
	Page 454 
	Page 455 
	Page 456 
	Page 457 
	Page 458 
	Page 459 
	Page 460 
	Page 461 
	Page 462 
	Page 463 
	Page 464 
	Page 465 
	Page 466 
	Page 467 
	Page 468 
	Page 469 
	Page 470 
	Page 471 
	Page 472 
	Page 473 
	Page 474 
	Page 475 
	Page 476 
	Page 477 
	Page 478 
	Page 479 
	Page 480 
	Page 481 
	Page 482 
	Page 483 
	Page 484 
	Page 485 
	Page 486 
	Page 487 
	Page 488 
	Page 489 
	Page 490 
	Page 491 
	Page 492 
	Page 493 
	Page 494 
	Page 495 
	Page 496 
	Page 497 
	Page 498 
	Page 499 
	Page 500 
	Page 501 
	Page 502 
	Page 503 
	Page 504 
	Page 505 
	Page 506 
	Page 507 
	Page 508 
	Page 509 
	Page 510 
	Page 511 
	Page 512 
	Page 513 
	Page 514 
	Page 515 
	Page 516 
	Page 517 
	Page 518 
	Page 519 
	Page 520 
	Page 521 
	Page 522 
	Page 523 
	Page 524 
	Page 525 
	Page 526 
	Page 527 
	Page 528 
	Page 529 
	Page 530 
	Page 531 
	Page 532 
	Page 533 
	Page 534 
	Page 535 
	Page 536 
	Page 537 
	Page 538 
	Page 539 
	Page 540 
	Page 541 
	Page 542 
	Page 543 
	Page 544 
	Page 545 
	Page 546 
	Page 547 
	Page 548 
	Page 549 
	Page 550 
	Page 551 
	Page 552 
	Page 553 
	Page 554 
	Page 555 
	Page 556 
	Page 557 
	Page 558 
	Page 559 
	Page 560 
	Page 561 
	Page 562 
	Page 563 
	Page 564 
	Page 565 
	Page 566 
	Page 567 
	Page 568 
	Page 569 
	Page 570 
	Page 571 
	Page 572 
	Page 573 
	Page 574 
	Page 575 
	Page 576 
	Page 577 
	Page 578 
	Page 579 
	Page 580 
	Page 581 
	Page 582 
	Page 583 
	Page 584 
	Page 585 
	Page 586 
	Page 587 
	Page 588 
	Page 589 
	Page 590 
	Page 591 
	Page 592 
	Page 593 
	Page 594 
	Page 595 
	Page 596 
	Page 597 
	Page 598 
	Page 599 
	Page 600 
	Page 601 
	Page 602 
	Page 603 
	Page 604 
	Page 605 
	Page 606 
	Page 607 
	Page 608 
	Page 609 
	Page 610 
	Page 611 
	Page 612 
	Page 613 
	Page 614 
	Page 615 
	Page 616 
	Page 617 
	Page 618 
	Page 619 
	Page 620 
	Page 621 
	Page 622 
	Page 623 
	Page 624 
	Page 625 
	Page 626 
	Page 627 
	Page 628 
	Page 629 
	Page 630 
	Page 631 
	Page 632 
	Page 633 
	Page 634 
	Page 635 
	Page 636 
	Page 637 
	Page 638 
	Page 639 
	Page 640 
	Page 641 
	Page 642 
	Page 643 
	Page 644 
	Page 645 
	Page 646 
	Page 647 
	Page 648 
	Page 649 
	Page 650 
	Page 651 
	Page 652 
	Page 653 
	Page 654 
	Page 655 
	Page 656 
	Page 657 
	Page 658 
	Page 659 
	Page 660 
	Page 661 
	Page 662 
	Page 663 
	Page 664 
	Page 665 
	Page 666 
	Page 667 
	Page 668 
	Page 669 
	Page 670 
	Page 671 
	Page 672 
	Page 673 
	Page 674 
	Page 675 
	Page 676 
	Page 677 
	Page 678 
	Page 679 
	Page 680 
	Page 681 
	Page 682 
	Page 683 
	Page 684 
	Page 685 
	Page 686 
	Page 687 
	Page 688 
	Page 689 
	Page 690 
	Page 691 
	Page 692 
	Page 693 
	Page 694 
	Page 695 
	Page 696 
	Page 697 
	Page 698 
	Page 699 
	Page 700 
	Page 701 
	Page 702 
	Page 703 
	Page 704 
	Page 705 
	Page 706 
	Page 707 
	Page 708 
	Page 709 
	Page 710 
	Page 711 
	Page 712 
	Page 713 
	Page 714 
	Page 715 
	Page 716 
	Page 717 
	Page 718 
	Page 719 
	Page 720 
	Page 721 
	Page 722 
	Page 723 
	Page 724 
	Page 725 
	Page 726 
	Page 727 
	Page 728 
	Page 729 
	Page 730 
	Page 731 
	Page 732 
	Page 733 
	Page 734 
	Page 735 
	Page 736 
	Page 737 
	Page 738 
	Page 739 
	Page 740 
	Page 741 
	Page 742 
	Page 743 
	Page 744 
	Page 745 
	Page 746 
	Page 747 
	Page 748 
	Page 749 
	Page 750 
	Page 751 
	Page 752 
	Page 753 
	Page 754 
	Page 755 
	Page 756 
	Page 757 
	Page 758 
	Page 759 
	Page 760 
	Page 761 
	Page 762 
	Page 763 
	Page 764 
	Page 765 
	Page 766 
	Page 767 
	Page 768 
	Page 769 
	Page 770 
	Page 771 
	Page 772 
	Page 773 
	Page 774 
	Page 775 
	Page 776 
	Page 777 
	Page 778 
	Page 779 
	Page 780 
	Page 781 
	Page 782 
	Page 783 
	Page 784 
	Page 785 
	Page 786 
	Page 787 
	Page 788 
	Page 789 
	Page 790 
	Page 791 
	Page 792 
	Page 793 
	Page 794 
	Page 795 
	Page 796 
	Page 797 
	Page 798 
	Page 799 
	Page 800 
	Page 801 
	Page 802 
	Page 803 
	Page 804 
	Page 805 
	Page 806 
	Page 807 
	Page 808 
	Page 809 
	Page 810 
	Page 811 
	Page 812 
	Page 813 
	Page 814 
	Page 815 

